FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. SHAMBHU MAHADEYV SUGAR & ALLIED INDUSTRIES LIMITED

Sl. No. | PARTICULARS DETAILS
1 Name of corporate debtor M/s. Shambhu Mahadev & Allied Industries Limited
2 Date of incorporation of corporate debtor 03-03-2000
3 Authority under which corporate debtor is | RoC-Mumbai

incorporated / registered

4 Corporate Identity No. / Limited Liability

Identification No. of corporate debtor

U15420MH2000PLC124655

5 Address of the registered office and principal

office (if any) of corporate debtor

A/P. Havargoan, Tal - Kallam, Osmanabad, Maharashtra,
India, 413507

6 Date of closure of Insolvency Resolution | 12.06.2024
Process
7 Liquidation commencement date of corporate | Order dated: 13-06-2024
debtor (Order received on 01-07-2024)
8 Name and registration number of the | Mr. Abhay Narayan Manudhane

insolvency professional acting as liquidator

IBBI Reg. No.: IBBI/IPA-001/IP-P00054/2017-18/10128

9 Address and e-mail of the liquidator, as

registered with the Board

201, Shubh Ashish, 129, Model Town, Four Bungalows,
Andheri West, Mumbai, Maharashtra — 400053.

Email id: anmanudhane@rediffmail.com

(NOT FOR CORRESPONDENCE)

10 Address and
Correspondence with the liquidator

e-mail to be

used for

Waterfall Insolvency Professionals Private Limited, 1204,
Maker Chambers V, Nariman Point, Mumbai-400021.
Email id: liquidator.shambhumahadev@gmail.com

11 Last date for submission of claims

31-07-2024
(From the date of receipt of order i.e. 01-07-2024)

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered the
commencement of liquidation of the M/S. SHAMBHU MAHADEV SUGAR & ALLIED INDUSTRIES
LIMITED on 13-06-2024 (Order received on 01-07-2024) i.e. date of passing of order of liquidation under

section 33 of the Code.

The stakeholders of M/S. SHAMBHU MAHADEV SUGAR & ALLIED INDUSTRIES LIMITED are hereby
called upon to submit their claims with proof on or before 31-07-2024, to the liquidator at the address

mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

’ﬁ
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Abhay Narayan Manudhane
IBBI Reg. No.: IBBI/IPA-001/IP-P00054/2017-18/10128

AFA: AA1/10128/02/210924/106590 valid upto 21.09.2024

Date: 04-07-2024
Place: Mumbai
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4. All Public Sharehoiders, including non-residents holders of Equity Shares, must obtain afl requisite appeovals 2
required, if any, 1o fender the Qffer Shares {incuding without limitation, the approval from the REI) and submit
such approvaiz, along with the other documents requirad fo accept this Offer. In the event such approvals are not
submitted, the Acquirer and PAC reserve the right 1o reject such Eguily Shares lendered in this Offar. Furthes, if
the holders of the Equity-Shares who are nof persons resident in India {(ncluding non-resident Indians, forsign
inslitutional investors and forelgn portlolio Investors) had required any previous approvals (inchuding fram the
RBI, or any other regulatory body) in respect of the Equity Shares held by them, they will be required 1o submit
such previous approvals, that they would hava obtained for holding the Equity Shares, 1o tender the Offer Shares,
along with the other documents required to be lendered o accept this Offer, In the svent such approvals ane not
submitted, the Acquirar-and PAC reserve the right tocorejact such COffer Shares: Public Shareholders classified
A5 overseas corporale bodies (“OCB"), If any, may tender the Equity Shares held by them i the Open Offer
pursuant io receipt of approval from the-REB| under the Foreign Exchange Management Act. 15599 and the rules
and ragulations mada thereunder, Such OCBs shall approach the REl Independantly 1o seek approval 1o lender
the Equry Shares held by them in the Open Offer,

5. ‘Bubject fo-the receipt-of the stalutory and other approvalz, if any, the Acguirer and PAC shall complete all
proceduras refating o the Open Offer, inciuding payment of conssderabaon withen 10 (ten) Warking Days from the
chogure of the Tendenng Penad to those shareholders whose share cedificales or other documents are found 4
valid and in order and ara approved for acquesition by (he Acquiner.

Vil. TENTATIVE SCHEDULE OF ACTIVITY

All the Public Sharaholders, holding Equity Sharas whether in dematerialized form or physical form, registerad or - D
unregistered, are eligible to participate in this Offer at any time during the Tendering Period for this Offer, As per 4
the provisions of Reguiation 40(1) of the SEBI (LODR) Regulations &5 amended and SEBI's press refeass dated

3 December 20118, besnng reference no. PR 432013, requests for transfer of secunlies shall not be processed
unless the securities are held in dematenalised form with & depository with effect from 1 Agpril 2019, However, in
accordance with (he circular isswed by SEB| bearing reference number SEBUHO/CFDY CMD1ICIR/P/20201144 1
dated 31 July 2020, sharehoiders holding secuntles in physical form are allowed to fender shares inan open offer

Such tendering shall be as per the provisions of the SEBI (SAST) Regulations, Accordingly, Public Shareholders
holding Equity Shares in physical form as well are eigible io iender their Equaty Shares in this Open Offer as per

the pravisions of the SEBI (SAST) Reguiations. q
3.  Paersons who have acquired Equity Shares but whase names do not appear in the registar of members of the
Targel Company on the Identified Dale, or unregistered owness or those who have acquired Equily Shares

after the Idenfified Date. or those who have nof received the Letter of Offer, may also participate in this Offer
Actidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receiptor - ¢
delayed recaipt of the Letter of Offer by amy such parson will not invalidate the Offer in any way.

The Public Shareholders may also download the Latter of Offer from the SEBIs website [www zebi.gov.in), once
availabla, or obtain a copy of the same from the Ragistrar 1o the Offar (delaied af Par (X (Other information) of

this DPS) an providing suitable documentary evidence of holding af the Equity Shares and their folio number, DP
identity-client idantity, current sddress and contact detzils

OTHER INFORMATION

The Acquirer, the PAC and thesr respective direclors in their capacity as the directars, accept full responsibdity
fior the information contained i the PA, and this DOPS {other than such information regarding the Tanget Company
and Sellers as spacifed in paragraph 2 of Part X (Oiher information) below), and shall be jointly ard severally
responsibie for the fulfillment of obligations under the SEBI (SAST) Regulations in respect of this Cpen Offer
The infermation pertaining fo the Targel Company contained in the PA and this DPS has been provided by the
Target Comnpany. The information pertaining fo the Seflers contained in the PA or this DPS has baen obtained
from the Sellers. The Acguirer or PAC do not accepl any responsibifity with respect 1o any mfomation provided
in the Pi or this DPS pertaining to the Targel Company or the Sellers.

Pursuant to Regulation 12 of the SEBI {SAST) Regulations, JM Financial Limited has been appointad as tha
Manager to the Offer,

Link Intime India Private Limited has been appointed as the Registrar to the Offer

Linkess otherwise stated. the information set out in this DPS refiects the position as of the date hersof,

In this D', any discrepancy in any tabla between the total and sumsz of amounts listed is due to rounding off and/
ar regrouping.

In this DPS, all relerences o “Rupsas” or “INR" are references o the Indian Rupesis) (“INR")

This DPS-and the PA shall also be available on SEBI's website (hitp:/'www.sebi govin),

['sr. Activities Schedule of Activities Izsued by the Manager to the Offer:
| No | (Day and Date) & TheAcquirer has appointed JM Financial Services Limited (“Buying Broker"} as its broker for the Offer through ¥ o
: '1' | Issue uf PA | Thursdéj;'.-'z_?':l_:}h_e-fﬁ-’f whom the purchases and setilement of the Offer Shares tendered under the Offer shall be made. The contact

IJM FINANCIAL

JM Financial Limited

Tth Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi, Muméal 400025, India.
Tel. No.: +31 22 6630 3030

Fax No.: #31 22 6630 3330

Email ID: navkarcorp.openoffari@jmil.com

Contact Person: M3, Praches Dhur

SEBI Registration Number: INMOGO01 03561

| details of tha Buying Broker are as mantioned bafow:

JM Financial Services Limited
Address: 5th Floor, Cnergy, Appaszaheb Marathe Marg, Prabhadevi, Murnbai = 400025,

Tel:+91 22 6704 3000 f 3024 3853, Fax: +31 22 G761 7222
Contact Person: Sanjay Bhatia
Email: sanjay. thatia@jmil.com
Website: www minancialservices.in
SEBI Registration Mumber: INZ000135834
CIN: U6T120MH18498PLC 115415

All Public Shareholders who dessre to tender their Equity Shares under the: Offer would have fo mfimates their
respective stockbrokers (“Selling Broker™ ) within the norma! trading hours of the secondany markel, during the
Tendering Period. The Selling Broker can entar orders for dematenalized as wall as physical Equity Sharaes.

The Acquisition Window will be provided by the Designated Stock Exchange io facilitate placing of sell crders.
The Salling Broker would be required to place an order { bid on behall of the Public Shareholders wha wish fo
temder Equity Shares in the Open Offer using the Acquisition Window of NSE . Before placing the arder / bid, the
Selling Broker will be required o mark ben on the tendered Equity Shares. Details of such Equity Shares marked
as lien in the demat account of the Public Shareholders shall be provided by the dapository to the N3SE Clearing
Lirmited.

| Thursday, 4 July 2024

Thursday, 11 July 2024
Fridayy, 26 July 2024

Friday, 2 Ausgust 2024

| & |Last date for rez:eu:nt of SEB c-t:sewan-nns. on the draft latter of offer fin the |
{ avent SEBI has not sought clarifications or additional information from the
__' Manager to the Open Cifer) |
| Identified Date® for datarmining s shamhcﬁ:!ers tr:-_whnrn Ll:}F_ shall be. ‘Sﬂﬂ

Tuesda:_ﬁ .ﬂ.ugust 2024 |

Tuesday, 13 August 2024 |

B
| 7 |Lastdate h}.- which the LOF is to be dl&patched to the Public Sharsholders

whose names appear on the register of members on the [dentifiad Date,
and o Slock Exchanges and Target Company and Regislrar io issue a
: dispatch completion certificate _

8 |Last Date by which the committee of the independent direclors of the
' | Target Company shall give fis recommendation to the Fublic Shareholders
_____ |for this Open Offer -
3 La.st date for u;:r.'.-'am re'ﬂsm-.n of the Offer F'nne ! l'I're size of the l:lﬁen Oiffer Munda}' 19.ﬁ.ugu5.t2{l24 | R

10 | Date of publication of opening of Cpen Offer public announcement in the | Tuesday, 20 August 2024
newspapers m which this' PS5 has been published
11 | Date of commeancament of the Tendering Period

Registrar to the Offer;

L!NKIﬂtime

Mis. Link Intime India Private Limited

Corporate Identity Number: LIET1O0MH1928PTC 118368

Address: C-101, 1st Fioor, 247 Park, Lal Bahadur Shastd Marg, Vikheoll (West) Mumbai, Maharashira - 400033, India
Tel. No.: +31 8108114342

Email: navkarcorp.offerfinkintime.co in

Website: wenw linkindirme. cocin

Investor Grievance Emall: navkarcorp, offer@linkintime.couin

Contact Person: Ms. Shanti Gopalknshnan

SEB| Registration Number: INROOOOO405H

Friday, 16 August 2024 b

Wednesday, 21 August

; 12 __E_lg;e of closura of the Tendering Pericd ("Offer Cloging Data”) Tuasda':.- 3 S'éﬁiémhar 2024 |

13 | Last dale of communicafing the rejection’ acceptance and completion Wednesday, 18 Seplember | & | tarme of the Mastar Cireular, a fien shall ba marked against the Equity Shares tenderad in tha Offer
| of payment of consideration of return of Equity Sharas to tha Public 2024

| Shareholders 8.  Intheeventthe Salling Broker of a Public Sharaholder is not registered with the NSE. then the Public Sharshalders
____|:| s can approach any NSE registerad stock broker and can reqister thamsehves by using guick unique client code
5 " lail f I [e ing &l detai such

'ne'-'.lapapem in which this DPS was pubished o i“ﬂi# (“UCC™) facility through NSE registerad stock broker (after submitting 2l details as may be required by suc

= NSE reqistered stock broker in compliance with appéicable kaw). In case the Public Shareholders are unable to
* The feentiied Date 15 only for the purpose of determining ihe Pubiic Sharefiolders to whon the Leter -::ufﬂf?ﬂr i P ]

register using LUCC Facility through any other NSE registered broker, Public Sharsholders may appreach Buying
would be senl i accordance with the SEBI (SAST) Reguiations. If is clanfied thal sl Publc Sharehaldars are . : ; Zl ;
efigible to participate in the Offer any fime during the Tendering Period Broker i.&.. JM Financial Services Limited for guidance 10 place their Bids. The requiremant of documents and

R Frn ; ; procedures may vary from broker to broker
The above fimelings are indicative (prepared on the basis of Gmelines provided under the SEBI (SAST) L : . ; : .
Regulations) and are subject 1o receipt of relevant approvals from various statutoryiregulataory autharites and 10 T*’E'_Eumulaﬂ'-'e quanity lendered shall be d|5ph.:,reﬂ on Designated Stock Exchange's 1-.@5!;9 www.nseindia
may have o be revised accordingly. com| throughout the: rading session ai specific intervals by Designated Stock Exchange during the Tendering
VIll. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LOF Penod. Lipon fnalization of the entilernent, only accepled quantity of Equity Shares will be debited from the

dernat account of the concerned Public Sharehaldar,
1. The Open Offer will be implemented by the Acquirer and PAC through stock exchange mechanism :
made available by NSE in the form of separate window {“Acquisition Window") as provided under the 11, Equity Shares should not ba submitted! tenderad to the Manager, the Acqguirer or the Target Company,

SEBI {SAST) Regulations and SEBI's Master Circular dated SEBVHOICFD/PoD-1/PICIR/2023/31 ("Master  12. The detalded procedure for tendering the Offer Shares in this Open Offer will be avatiable in the Letier of Offer,
Circular"). NSE shall be the designated stock exchange (“Designated Stock Exchange”) for the purpose which ehall be avallable on SEBI's wabsite {www sebl.gov.in).

of lendering Equity Shares in the Opan Offer.

For and on behalf of the Acquirer
JoW Port Logistics Privaie Linted
Place: Mumbal

Date: 3 July 2024

For and on behalf of PAC
JEW Infrastricture Limided
Place: Mumbsi

Deate: 3 July 2024
CONCEFT

mnim CENTRAL RAILWAY Notice is heraby given that the Certificate(s) for the under mentioned Equity Shares of the FORM B
MUMBAI DIVISION Company have been lost / misplaced and the holder(s) / purchaser (s) of the said Equity PUBLIC ANNOUNCEMENT

[Reguiation 12 af the ingadvency and Bansragdey Saard off india
fLigiiidetion Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/5. SHAMBHU MAHADEY SUGAR & ALLIED INDUSTRIES LIMITED

TENDER NOTICE NO.21/2024 DATED 01.07.2024
FOR PROCUREMENT OF

For & on behalf of President of India, Sr Divisional Materials Manages, Ceniral
Railways, Mumbai Divizion, Mumbai CSMT-400001 invites alactronsc tendsers for

Shares have applied to the Company to issue duplicate Share Certificate(s).
Any person who has a claim in respect of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will

PERSONAL

supply of the follewing item:
CHANGE OF NAME 5

proceed to issue duplicate certificate(s) to the aforesaid applicants without any further intimation.

No. Tendar Mo Description QTY | EMD AMT | Du# Data
1. Supply & installation of o : .
'}iﬁﬁ:ﬁ;‘gﬂ jlr:,m battery operated high Folio No Name of Mo of Shares | Distinctive Nos. | Certificate Nos.
ronma 40001 :

R/o Al-1301. Swaroop 1, | 922456580 E.Emlr &:‘n";ma“n:;m 35 Mas.| Rs. 56170/~ |19.07 2024 Sharehalder

Residency Laxml MNagar, battery operated high From To

Mumbal -400075 performance 4000 lumens,

'Ehn'lﬂﬂl?ﬂ my name To Mote : MDDD’DESBE:E Lt M

- : : - Mohan 200 Nos. 27371441- o06261
Ishika Yashwant Valvi. 1, Abovetenders are uploaded on IREPS website | e. www reps govin, The firmwho
BO40738380-1 dasires to participate against above e-tenders, are advised (o register themselves Kumar Dhanuka 27371640

be accepted.

| 'Wlin CEE 0 GARAN [T TH BETEREARCE of
S ETELNY EOEY, T DT Joaa e b ey i
e The inoam Express _rmmesd cinean
e frel f ~e=porm b Yor iuch conmieets, nor i
oy lom or der=mpe poursd =@ reaul o
Tt ong w4 cympemes. meidaiers o
indvahiee phvediseg 0 8 pevwspapens. of
Pubi forfoni. Wi Persfors reciriresd thit
chathie Mok SecEsary Pguitey Defors |
SANSRY AY MOSE OF STEFNG MOy
SgFEETANT Wi ReTiEE or Ihermiee
ETEg On 3 MiVESErEEY N gny e
whinoer  Aegesre lEwey Ew o
arruphed A AEpoIE MO Bos  samba

| acfemsinaenant

wiabisite wahal ireps.goyin.

2017/ dated 15.06.2017.
SUN (226

C_,? Gujarat State Petronet Limited
Corporate ldentity Mumbar ; L40200GJ193385GC035188
Reg. Off.: GSPC Bhavan, Seclor-11, Gandhinagar-382010, Tel.: +91-79-23268500/ 66101001
Fax: +81-78-Z3266506, Website: wwwgspogroup.com. E-mail: investors.gsph@gspc.in
NOTICE
(For the attention of Equity Shareholders of the Company)
Transfer of the Equity Shares of the Company to Investor Education and
Protection Fund (IEPF) Authority
This Motice is pubfished pursuant to the provisions of the [nvestor Education and
Pratection Fund Authonty (Accounting, Audst, Transter and Refund) Rules, 2016

("the Fulas’)

The Rules, amongst other matiers, contain provisions for transfer of all Shares in
respect of which Dividend has mot been paid or claimed by the Shareholders for
seven conseculive years or more in the name of Investor Education and Profection
Fund (IEPF) Demat Account.

Adhering to the various requirements set out in the Rules, the Company has
communicated individually to the concerned Shareholders, whose Shares are
lizhle to be transferred to |EPF Demat Account in respect of the Dividends declared
by the Company for the FY 2016-17 up fo FY 2022-23 for taking appropnate
action(s). The list of concerned Sharaholders 15 also available on the Company's
website viz, www.gspcgroup.com under Investor Sechion,

In case, the Company does not receive any communication from the concemed
Shareholders for claim of Dividend an or before 8" Octaber, 2024, the Company
shall, with a view to comphying with the reguirements set out in the Rules, transfier
the Shares to the |[EPF Demat Account by the due date as per procedure stipulated
In the Rules withaul any further Notice 1o the Shareholder, Please note that no
claim shall lie against the Company in respect of unclaimed Dividend amount
andlor Shares transferred to IEPF Authority pursuant to the said Rules.

For shares held. in physical mode, kindly send a request 1o the Registrar and
Transfer Agent of the Company, KFIN Technologies Limiled with duly filled Investor
Request Forms along with supporting documents including original cancelled
cheque 1o update your e-mail address and bank account details. For Dematl
holders, kindly contact your OP {Depository Participant) and register your e-mail
addrass and bank account details in your Demat account, as per the process
advised by your DP

The concemed Sharehalden(s) holding Shares in physical form and whose Shares
are liable to be transferred to the |[EPF Authority. may nate that upon transfer of
Shares to IEPF Authority, the onginal Share Certificate{s) which are registered in
thedr name will stand automatically cancelled and be deemed non-negoliable, In
case Shares are held in demat form, to the extent of Shares liabie to be transferred,
shall be dabited from the Shareholders account

The Shareholders may further nofe that, both the unclammed Dividend-and the
Sharas transferred to IEPF, ifany. can be claimed back by them from IEPF Authority
after following procedure prescribed by the Rules.

In case you have any gueries or need any assistance may contact any of the
following addresses:

Gujarat State Petronet Limited KFiN Technologies Limited
Smi. Rajeshwari Sharma Mr. D Suresh Babu
Corporate Office: Unit: Gujarat State Patronet Limited

GSPLBhavan, E-18, GIDC Electronic
Estate, Nr. K-T Circle, Sector-26,
Gandhinagar-382028, Gujaral, India
Tel: 079-23268500/600

Email: invastors.gspliigspe.in

Selenium Tower B, PlotNos. 31 & 32
Financial District Nanakramguda,
Serilingampalty Mandal,
Hyderabad - 500032, India
Ph:+91406716 1517

Wabsite www.gsprgroup.com Toll Free No.; 1800-3094-001
Ematl: eanward fs@kfintech.com
Website: www.kfintach.com
For Gujarat State Petronet Limited
Sdf-
Place: Gandhinagar Rajeshwari Sharma
Date: 03" July, 2024 Company Secretary

adactronically on the abowe websita. Manual offars against these e-tendass wall nod

2. Bidderswill hanve fo make ondineg paymeant of EMD throwgh IREPS.
J. For defadls of these tenders and other govaming Sonditions, please visd he

4. Forany quarias, pleasewrita to Sr. Divsional BMatesials Managers, Caniral Railway,
DRM Office, Mumbai CSMT-200001. E-mail : srdmmi@bi railnst.gov.in.

5. Mote : This tender complies with the tender public procurement policy order

Date: 04/July/2024
M/s ACC Limited

Mrs. Sarita Dhanuka (Claimant, wife of the deceased shareholder)

Registered Office: Adani Corporate House, Shantigram, S. G. Highway, Khadivyar,
Ahmedabad - 382 421. Gujarat, India

Sr. Divisional Matarials Managor

Purple Finance Limited
CIN: UET120MH1583FLCOT503T
Begd. Office:11, 17 Floor, Indw Chamber 3490553, Samuel Street, Yadgadi,
Masjid Bunger {Wast), Mambai- 400003, Meharashia, India.
Corporate Dffice: 705706, 7 Floor, Halmark Business Plaza Ooposite Gurunanak Hospilal,
Bandra East Mumbai- 400051, Makarashirs, Indis
Tal: 022- 82165100 Emal complianeg B purplafingncy.in | Website: wew purplafingnes in
NOTICE OF THE 30™ ANNUAL GENERAL MEETING AND INFORMATION ON E-VOTING

Motice i hanaby giver Sal the 207 Snnual General Mesting CAGMT of Ihe Company, is schedided
ta be held in compiianca with all the applicable provsions al the Companies A2, 2013 and Aules mads
Berurder and the Secudlies: and Exchange Baard of India (Lising Soligabiens and Disclesung
Requirements] Aegulations; 2015 regd with &ll apoicabis circulars on the matter izsued by the Mirestry
of Gorporste Allars (MCAT and Secunlics and Exchangs Board af inda [FSEBI), through Video
Corderancing (V7] | Othar Audio Visual Means COAVM) an Fridey, August 02, 2034 af G3:00 PM,
(15T}, and the Malice along wih-Annissd Aeport, have been senl on July 03, 2024, akcirnically, io
the Mambears of the Company, whose e-mal addrass is registaraed with tha Company | Regisirar and
Share Transter Agenl, Purva Shanegisty (incdia) Prvasa Limiled ("Purva’} ¢ Dapaskony Pamicipard|s).
The Motice of AGM and the aforesald socumsnts are available on the Compary's websie &1
waw paurplefinanciin and on the wabsile of (he Stock Exchangas, hal ks, BSE Limbed (BSE”) ard
Calcutta Stock Excharge Limited ("CSE”) a1 www.bseindia.com and www.cee-india,com raspectively,
and on ha webste of Cormpany's Regestor and Transhar Agerie-voling apendy, Puna: Sharedgeiry
{Irdia) Private Limiied (*Purwa”| at hitps:Vevoting.pureashare.com/

Thea dociments refered b i tha Motics af the AGM are avallable sectronically for inspaction by the
Members from tha date of groulation of the Malice ol tha AGM. The Members ssaking o irspacl such
documents can serd an a-mal to compllance & purpdefinaness,in |

Remate e-woling and e-voling during AGA:

The Campany ks provdie To Bs Members Baclity [0 axensise thelr dghl b vebe on resoliliong proposed
ta b paszad 51 AGM by elecironic means ["e-voling”), Membes may cast thesr vobas ramiclely on the
dabes menlicned harein below [“remote evoling™]. The Company has engoged Ihe sendces of
Purvz as tha agancy to provide e-uoting facility.

Informetian and mstrucsions comprising manner of wobng, mchidng voling remoledy by Membars
Fakding shares in dematinalised moda, physice mode and for Mambers woe hasa nof registered Thisr
emel addrass has been prowded i the Motce af the AGM. The mermer in which parsons wha bacoms
Members ol the Company afier dspatch of (e Motow of [he AGKM and hakling shanes 2z on (ke
Cut-cHf Date (mentionad herein befow) | Members who have forgoban fhe User D and Passaond,
can oblain [ genesaie the same has also Deen provided in the Nolice of Bie AGM

The remcty e-viling Facilly will b avaiable duing The lollowing voling petiod
Coemmancement ol remeds e-voling 200 AML (IST) on Tuesday, July 30, 2024
End af rempta e-voling 5:00 P.M. (IST) on Thursday, August 01, 2024

Tha rempbs a-wofng will not be aowed bayend the alorasaid date and fme and the remale ewoling
modhlz shall be- farmeth disabied by Pueva upon expiry of The aforesaid period,

Membars atlending e AGM who have nol cast wolels] by remole e-voling wil be able %o vale
enscionicaly af tha AGM.

The Mambers attending the maeting through VEOANM fecibty shall be courded for fhe purposs o
reckoning B quorum under Secton 103 of the Companies A28, 2013, The Metice of the 30% AGM
along with Anrual Report will 20 ba available on the Campany's welsiis viz. wew purpdeiinancen,
and on wabsile of 3ok Exchanges (BSE Limited and Caleufta Stock Exchange Limited) a1
Wz, wiew bsandia.com and wwa cee-indiz com respachivaly

B person, whose name Is recorded in the Register of Members as on the Cut-oft Date, that s,
Friday, July 26. 2024, anly shall be entilled to avail the tacility of remole e-woling or for veling
at the AGM.

Manner of registering / updating e-mall address:

al Membarsholding shares in physical mooe, whoheve not reglsiered [ updased their e-mald sddress
with [he Company, sre requestad 10 registar [ Lpdats their a-mad sddress with Purva,

bl Mambars hakding shares in damaleriaised moda, who have not negistansd [ updated 1hel e-mad
ackiress, are requeshed b redester f update el a-mal atddmess with the Depesilory Paricipantis)
where fhey mamlsn thair demat accounts.

o}  Furiner, In lemns of MCA Circulars; the Company has also anablad tha Membars o update ther
e-med Bicdness with (he Company [of fhe limited pupose of reoeking he Ancupl Bepar including
Matica af the AGM for BY 202523 (ncluding e-voting instuchcns ong with fhe Lisar [0 and the
Password b enable g-voling) elecirerically, by serding an emal on compliance & purpkfinance.in
alorg wigh sign scenned copy of tha l‘ilq,LEI5| lettar p[n:rﬂl;ir_g the EF‘1HI| a:h;l-'e-f.ﬁ. metde I'||.|IT'E|E|'

.r" P t . L, o

cerfificata in case ol pJ'r_.'smaI falia,
deining the AGM through VG § OAVM:

Members will be abie to attend the AGM through VC f OAYM, through platform provided by
Purva.. The information about login credentials to be used and the sleps to be followed for

NOTICE
Notice is hereby given to the gengral
public that the share certificate(s) of
ICICI BANK LIMITED as per the
following details, has/have been
reported lost/misplaced. ICICI BANK
LIMITED is in the process of issue of
duplicate share cerfificate(s) to the
claimantis). Objection(s), if any, to
the said issue should be
communicated to the company at its
Corporate Office ICICI Bank Tower,
MNear Chakli Circle, Oid Padra Road,
Vadodara, Gujarat, 390007 or to
email id investor@icicibank.com;
companysecretary@icicibank.com
within 15 days from the date of
publication of this notice.
Name of the Shareholder-
MAYA NAGINDAS CHITALIA
Folio no.-1024139
share Certificate No(s).-917638
No of Shares-45
Distinctive No(s).-5830740149 TO
5830740193
Name of the Shareholder-
MAYA NAGINDAS CHITALIA
Folio no.-1024139
Share Certificate No(s).-21281
Mo of Shares-455
Distinctive No(s).-10464956 TO
10465410

PUBLIC NOTICE
Myseif, Samiksha Shrikant Salvi, | have

kst my origingl copy of Shara Cartiticate
& otier related documents issued for my
housing proparty located at room no.
5144 building no. 164 Gulmohar Co-
Operative Housing Soclety  Kannanrwar
Magar 07 Vikhrodi East Murmbai £00083. In
caze of finding the above documenis
please cantaclt me o my above
residentlal address within 7 days of this
publication.

Placs: Mumbai Sa/-
Date: D&07/2024 Samiksha Shrikant Salvi

CLASSIFIED CENTRES IN MUMBAI

Beejay Ads,
Opera House
Phone : 23692926 / 56051035.

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 /| 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,
Opp.G.PO., Fort.
Phone : 2263 00232.
Mobile : 9892091257.

Manjyot Ads,

Currey Road (E)
Phone : 24700338.
Mobile : 9820460262.

OM Sai Ram Advtg.,
Currery Road
Mobile: 9967375573

=, PARTICULARS f DETAILS
1. | Name of Gorporats Debior M5, Shambhu Mahadey Sugar & Allsed
Industries Limited
Z | | Date of Incorgaration of Corporate | oz032000
EEl'.II:-Dr’ |
3. | Authorty under which Coporate | RoC-Murnbai
| Dbl & incorporated/registened
A c'.nmraie identmy Mo, / Umited | U15420MH2000PLCL 24655

IJElI:-lI'lI.- Idantiication &o. of
I unrpumte Hebtar
"B, | Address of the registered ofice
| and princpal office (i &y of
ul:l'ﬂ'i:lr-:ltE dabtar
6, | Date of closwre of Insahancy
HI:"\,-I_':I|I,:'II_'II1 Prl}t_:i:-,-_r,
7 | Liguidation commencerment date
{ of Corporate Debtor
& 'i'ha;na'aﬁrﬁ'ﬁeééﬁiiiu% mamber of
| B Bnscbviriiy Professional acting
' | liquidiatse
9, | Address and E-mail of tha
Liquidator, as registerad with
| the Board

| &P Havargean, Tal - Kallam, Dsrranabid.
Maharashtea, Indiz, 413507

12.06.2024

| Order dated: 13-06-2024
{Order racaed on O1-00F-23024)
| Wir. Abhay Narayan Manudhane
IBEI Reg, Mo,
EIEI,. IF'.U. I'IIZ."'I .-'t'F' P-IIIEi.'.Iﬁd.-‘”.E'ﬂ"I? 187 1(]4.}'3
| 201, Shubh Ashish, 129, Model Town,
Fouwr Bungalows, Andhen West, Mumbai,
Maharashira - 400053,
Emai i -anmanudhans S rasS i mail,. com
| (NOT FOR CORRESPONDENGCE)
| Waterfall insohvancy Professionals Private
Limited,; 1204, Maker Chamibsars W,
maariimaan Podnt, Murmiai-30002 1,
| Email id; iquidatorshambhumahadevitgmall.com
31072024
{From the dabe of meceipt of order Le. D1-0T-2024§

10 | Address and E-mall to be Used
for correspandencs with the
| LiglakEatos

11 ' Last dete for submission of
i claims

Natice i neraly ghsen that the Netional Company Law Tridunal, Hyserabad Bensh has oodared
the. comencament of lquidation of the M3 SHAMBHU MAHADEY SUGAR & ALLIED
INDUSTRIES LINITED on 13-06-2024 (Order recelved on D1-07-2024) |a. data of passing of
aitlerof liquidatson undar section 33 of the Code,

The stakeholders of M/S. SHAMBHLU MAHADEV EIJEAFI'& ALLIED IHDIE'I'IHEE LIMITED are:

|m.'u dator al rl're &:Ed.l'-?ﬁ&. Ataniioned againsl ifem MNa. 1.l."'

The financial craditora shall subonit thair claims with prood by electronic mesns ooy, bother

crediars mey submitthe clasms with the proof In person, by postar by alactrond: means

Submission of false or misleading proof of claims shall attract penalties. S/

Crate: 04-07-2024 Abhay Narayan Manudhane

Place: Mumisal IEB| Reg. No.: IEBLAPA-O0 AP FODCS4 20171810128
AFA: 081 A0S 02y 210924 /10500 valid npto 21.02.2024

HTH, T AR oita a |

dep 31T sTaaT

Central Bank of India

www.centralbankofindia.co.in  Build a better life around us.

NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002

(read with Rule 3 of Security Interest [Enforcement) Rules, 2002)

Whereas the undersigned, being the Suthorised Officer.of Central Bank of India, under the Securitisation and Reconstruction
of Financlal Assets and Enforcerment of Security Interest Act; 2002 [54 of 2002}, and In exercise of powers confered under section
13 (12) Read with the rule 3 of the Security Interest (Enfarcement) Rules 2002, issued a demand notice for 60 days, & notice i
heraby given that the following Borrowers/Guarantoss have defaulted in the repayment of principal and interest of the various
loans facility. The Demand notces were issued underSection 13 (2) ["the Act” or "SARFAES) Act™) on last known addresses of those
borrowers and their guarantors, but they have been returned unserved/not proper acknowledge/denied to recenvad by them
ard as such they ane hereby informed by way of this public notice, that the undersigned has taken the possession of property
deccribed heraln balow nthe esereise of powers canferred upon himfher under sactinon 12 (4] togethéar with 13 [12) of the sakd Act
read with Rule 8 & 9 of the said rules] {"the Act”™ or "SARFAES! Act™) will be taken afiar 60 days fram the date of paper publication,
The borrowers/guarantors in particular and public in general is hereby cautioned not to deal with the proparty, and any dealings
with the property will be subject to the charge of the Central Bank of India. This notice is issued without prejudice to any other
rights available to our bank under the above SARFAESE Act-2002 andfor any other law in force;

Branch Mame of the Boreower's | Detaly ol Setveed Adet |s) Equitable Mertgaped 3| fabe | Date of Derand Aot
Mame Guarantors [ Mortgagor Enforced Asses|s|and Mame and Address of tithe Holderislf Notics auistanding
Owear of Sacured Arseb{s| Who criabs Socurity inberest
Malanpur | 1, M/s Paras Fabplast Pyt Lid, immavable Asset : 1. M/fs Paras Fabplask Pt 30.05.2024 |Rs 10855 45200
DEstt. | Address : A- At Kernel Sahab Ki Dyodi, Lashicr, | Ltd., Lease hold kand (A Gowt. of M_P. Undertaking) (Rs. Qe s
Bhind | Gualior (MR - 470001 industrial Infrastructure Development Corparation Eght st
B- Piat Mo, 129, Survey No, 479, New Survey [ (IIDC), MR, Limited Gwadior, far [and kn the Fifty 7 Teoisand
Na. 873, Matanpur Dest. Bhind MP industrial area at Malanpur, Dist. Bhind M.P. A ;“-”’T“'“ﬂ?ﬂ
2 Mr. Mohammad Aslam Khan §/o Mr. Zstar | term of 99 year from 03.11.1989 +ill ending dt. ot ol
Ahmiad Khan 021120828 & cthers harges
[Director of M/s Paras Fabplast Pyt L) Property Situated gt - Plot feo. 129, Survey No. 479,
Address : At Kemnel Sahab Ki Dyodi, Lashkar, | Mew Survey Mo, 373, industrial Area, Malanpur,
Gwalior [ML.P] - 474001 Tehsil- Gzhad, District Bhira [M.E]
3. Mr. Shamshad Beg 5/o0 Shahzad Beg Lesses of Praperty : Ms Paras Fabplast Pet. Lid,
[Director of M/'s Paras Fabphast Pyt Lid,) Through Director Mr. Mohammad Aslam Khan 5/a
Address : A-2B1, Anand Nagar, Bahodapur, Shrl Jakar Abmad Ehan &% Kernel Sabab Ki Dyodi,
Shabad Pratap Ashram Gird Gwalior Lashkar, Gwalion,
(M. P.)-474001 Totad Area of Property : 8040,23 Square Meter,
4, Mr. MD Akram Noor Mohammad Brurdaries of Property as perSale Dead : Noeh-
[Director af M/s Paras Fabplast Pt [1d.) Plot Ma, 128, Southe Fiot-Na, 130, East- Servace
Address : Room Mo, A-202, HoR. Apartment Road-of AKVN, West: Plot Mo, 126
2nd floor, Rami 5ati Mart, Near Tapovan Wadi, | L. Description af the Movable Property | Mant and
Malad |East) Mumbai - 400037 achinery Total with stack of Raw material, Stock
5. Mohammad Birwan Azam Shalkh in) Progress and Finished Goods and Becefvables
[Director of M/s Paras Fabplast Pt Lid.) embedded in /s Paras Fabplast Pet. Lid. situated
Address : Room Mo, A-202, HoR. Apartment at Malanpur.
2nd floce, Rani 5ati Mart, Near Tapovan Wadi,
Malad |East) Mumbai - 00057
6. MD Zuber Khan 5fa Mr. Zafar Ahmad Khan
[Director of M/'s Paras Fabpdast Pt Lid.)
Address : At Kerned Sahab Ki Dyodi, Laskkar,
Gwallor {M.P.] - 474001
Date - 03.07.2024, Place ; GWALIOR, M.P, AUTHORISED OFFICER CENTRAL BANK OF INDIA, GWALIOR, &P

Dateg: Juby 04, 2d4

attending the AGM are explained in Notes to the Notice of AGM, Members who have cast their f{izzzziti‘;’ertising,
vedeis) by remate e-voling may also attend the AGM but shall not be entitied 1o cast their voleds) Phone «23701070.
again at the: AGM. Mobile : 9869040181.
By Ordar af the Board of EI'[EI:.IDE Premier Advertisers
ERE FUIpH-Tin0ee ""‘E‘? Mobite: 9819891116
Place: Muribai Riichi Mishar ig%’;Ad"emsmg

Phone : 66626983

Compery Secretary & Complanpe Officer

financialexp.epaprin @
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mema‘aw

WRA 81 STl Aaifeeh clendear Sl
Y IR, & aa fae! qewrl e fadera
godg®l TEUIel o WOl aTe Heitesh
ARUEIT AT SWd  faderarar AigaT
HEAR AET, U, SEvdarg arHed olih
TG TEq A, IATIRYACAT BIOREed
T TATHIAT T Fleved Jegarsd e
gdell TEuITd T, HTA caTeeRie Sail i
BT TcHT ET Bl o Atehiear gl fohar
e T e JTaBUE SISq S0 aob!
Hdolel AMed. of 9<hT, fgl ® fawa e
T TTehiedT IcHTETAT Hatar TeTd ATel. 3WTEl
T e auidel’ S faam shelm @i 0%
wq TERUE T d SN 3T AHreTR T
fafaafewmoit gear geear T @ma feam
A9 A SR cATehial TABT AT g IR,
TER HEWOO0T §3 AT F3 & SRR
ThT TSdl aTd STYTARR foATRTOT FBT ST
3MATd. SAFAT J9e JHUME HeAT ggdld.
ST gaeT fegma A, afasasremea
T O HIVCATE gHTa STET. WM Te v
FRHAT GIAqaaTadedr HSr AT aaedr
T arfesta 3mfor faer Juman shizar TEda
Tater e UTfes. 3 AgTar HEidshdT
TNhTIET 89 S 30 Tl BT 3MTel IFdiel
W A dAESH iUl ATEYIAHRAT IR,
egifer iy 3MRd TecedTel Wh HATHHTS
AT BT ST Sl dagen g e
FHISAT AT T TSB! e goue favae
TSl T ST AT ST HIEl YA B
TTEY 3T T TReTaTET YHE Weh! e
HET AT AN, BTETHTAT qTSAT HeAqT 3T
TR AT UTfHeh ShdshHIHed SUaETu= 31T
ST gofunt araTe srEeara fog B,
T, STTETd ST =TT

YT TIARUTH IAF eTfHer wrdeH foher
HqeHT, AT, Ic0a WA HH(SHN B
AT AT TUITE! 3&A Aeiedl 3MTed.
fadReter sreryr: et el 2. uur frse
Mo SgewYTU  hed™  gHeAT  HSuATHl
QISFIAT TETd ATEl. SWTee Haifereh gt gIoTHy
e =Ygl aEr e 3
FUTITEA & A8, ST 1 INGTATHTST
ATEl @i fad SET g, wg fae ergm
JhTE! AR AT ATE). Taed T68 ai
T g8 W auidl FaheR, TAWH, IS,
TATT ST SR ATSHTON F9HD  FXTd.

Tegua fEeE  onftr sgaEeTE e @
IEAT GEEIU IR gSaT fegard. qamr e
YT THT GeRgHT fhaT HTessl gaal Sd
Tt fa9r geeiar erHyu fgat Sd. Arac
HAoET NN ATETREAT TESTAT TEdTd AT b el
T Hae JUETTE! 3Td ATEl. BT aAlehial
ATRET et ey et a1 el i
fa9 ggaet SITd & & A wHT Ad. T
3TEl AehTEl TE STHATATEA @ e
g “-‘JU"»H'-‘chd‘q SHdch Heh(l dodld 3“-&1'
@IS AT AT ATETAT gedl HEan.
EORHE BT BIGHT heles Wehidl TaldT
gSAT. T Uhdthi shY Tedl dd ATEl
T FHI0TeAT AT BT THT ATATAT HeT
BT, AT AThadl Tt UTiest. o
T AT gatet HHATH Sfedet a¥ il
HHAUITAT HTH ATAA ([Gad. T faammma
FHH HOTAT T AT TR qIGA
YT THTD HeHTT qEEeAT &ATa shal. aT
HTAHATT YT THTAT AlHTAT S0 Tagash
TUTfaE HET Bdd SATd sl SATAT AT M
G S, FUtaa e grfdte FRegmawr amfor
IATAYAE FATEE FGATT T TEUTTaT AARTal.
AT B TE] THAUATS dF THh HYATHTST
IS @ BIA ST @A a7 AreramaT
artfefeh ®wTag HTT BT Bid. ATATGES G
0 TWSE AR . B gl gSeddd &
AT B JEATS ARG ST 8hd.
‘T AT dATeaTd BT

TG BT AGRAT IW IR, ATan 3Ned @
T FEAT qR’H AT UFAH gSavATd FHH AT
ARG Aleh hIdTd. g e THauaT
T TR ERE  Tee ded 3.
AT AAATEIETE SYTeAT I ATAE! Th
T STl g9 HEET g 3 TeUd i lieal
QIRTTEAT AT ST TALTIT 30T 1T &
AR, QT Ik {Sehol emEi= el erd. qor
SgaET AT ST e THal. aHRan

TBTg  TWRUIR 3.
e fwke  mEcT
gl UHET e

ST BTG Va0 el Med. AT
Teer  fevm eme. wHd i gfeamar At

Email-navakal.1923@gmail.com
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